
FIR No. 152/2018
PS Crime Branch(North)
U/s  25 Arms Act
STATE Vs Deepak @ Parveen

03.06.2020

Present: Ld. APP for State.

Ld. Counsel for the applicant/accused through Video 

Conferencing.

This is an application for grant of bail u/s 437 Cr.P.C 

moved on behalf of applicant/accused Deepak @ Parveen.

It  is  submitted  by  Ld.  Counsel  for  the

applicant/accused  that  he  wish  to  withdraw  the  present  bail

application.

Heard.

In view of the submissions made by Ld. Counsel for

the applicant/accused, the present bail application is  dismissed

as withdrawn.    

(Mayank Goel)
Duty MM-: North:Rohini

         03.06.2020



e-FIR No.142/20
PS NIA
U/s 392/411/34 IPC 
STATE Vs Rohit

03.06.2020

Present: Ld. APP for State.

Ld. Counsel for applicant/through VC.

This is the application for grant of bail u/s 437 Cr.P.C 

moved on behalf of accused/applicant Rohit.

Arguments in the present case are heard through VC.

Reply called through Whatsapp from the concerned IO on

the phone of Naib Court on duty.

Report of IO perused.

It is stated by Ld. Counsel for accused that  accused

was taken into custody in the present case on 14.03.2020 and he

has  been  falsely  implicated  in  the  present  case.  It  is  further

submitted that accused has no previous involvement.

In view of above facts and circumstances and taking

into  consideration,  the  outbreak  of  COVID  19  Pandemic,  the

applicant/accused   be  released  on  bail  on  furnishing  of  his

personal bonds in the sum of Rs.30,000/- with one surety in the

like amount  to the satisfaction of  the Duty MM, subject  to  the

following condition:-

1. In case of change of the residential address, the applicant

shall intimate the Court and the Jail Authorities about the same;



::2::

2. That he shall maintain social distancing at public places in

compliance of the order and directions of various authorities;

3. That he shall  not  attend any public gathering during this

period to avoid any kind of injection;

4. That he shall not engage himself in any criminal activity or

shall not indulge into similar offence or any other whatsoever;

5. That he shall not influence with evidence in any manner;

6. That he shall not influence/ intimidate the witnesses;

7. That  the accused/  applicant  shall  not  change his  mobile

number/ contact number furnished by him and ensure that the

same  remains  operational  through  out.  In  case,  he  has  not

furnished his mobile/ contact number, he is directed to furnish the

same.

Therefore, in view of the above, the applicant/ accused be

released from Judicial Custody, if not required in any other case. 

Accordingly, the instant application stands disposed off. 

Copy of  order  be  sent  dasti  to  the  Ld.  Counsel  for  accused

through electronic means.    

(Mayank Goel)
Duty MM-: North:Rohini
         03.06.2020



e-FIR No. 46/2019
PS Prashant Vihar
U/s 379/411  IPC
STATE Vs Amit Kumar

03.06.2020

Present: Ld. APP for State.

Ld. Counsel for applicant/through VC.

This is the application for grant of interim bail u/s 437 Cr.P.C 

moved on behalf of accused/applicant Amit Kumar.

Arguments in the present case are heard through VC.

Reply  called through Whatsapp from the concerned IO on the

phone of Naib Court on duty.

It is stated by Ld. Counsel for accused that accused was taken

into custody in  the present  case on 22.10.2019 and investigation has been

completed and chargesheet has been filed in the present  case.  It  is  further

stated by Ld. Counsel for accused that accused has no previous involvement. 

In  view  of  above  facts  and  circumstances  and  taking  into

consideration, the outbreak of COVID 19 Pandemic, the applicant/accused Amit

Kumar is granted interim bail of 45 days on furnishing personal bond in the sum

of Rs.10,000/- to the satisfaction of Duty MM Concerned/Jail  Superintendent

The  applicant/accused  is  directed  to  keep  his  mobile  phone  on  during  the

period of interim bail. 

Application is disposed off accordingly. 

Copy of this order be sent to the concerned Jail Superintendent

through dispatch  rider deputed in this court by the Jail authority.

Copy  of  order  be  sent  dasti  to  the  Ld.  Counsel  for  accused

electronic means.

(Mayank Goel)
    Duty MM-: North:Rohini

         03.06.2020



FIR No. 410/18
PS Prashant Vihar
U/s  365/392/34 IPC 
STATE Vs Mahesh @ Monu

03.06.2020

Present: Ld. APP for State.

Ld. Counsel for applicant/through VC.

This is the application for grant of bail u/s 437 Cr.P.C 

moved on behalf of accused/applicant Mahesh @ Monu.

Arguments in the present case are heard through VC.

Reply called through Whatsapp from the concerned IO on

the phone of Naib Court on duty.

Report of IO perused.

It is stated by Ld. Counsel for accused that  accused

was taken into custody in the present case on 04.04.2019 and

investigation has been completed in the present case. 

In view of above facts and circumstances and taking

into  consideration,  the  outbreak  of  COVID  19  Pandemic,  the

applicant/accused  be released on bail  on furnishing of  his bail

bonds bonds in the sum of Rs.30,000/- with one surety in the like

amount  to  the  satisfaction  of  the  Duty  MM,  subject  to  the

following condition:-

1. In case of change of the residential address, the applicant

shall intimate the Court and the Jail Authorities about the same;

2. That he shall maintain social distancing at public places in



::2::

compliance of the order and directions of various authorities;

3. That he shall  not  attend any public gathering during this

period to avoid any kind of injection;

4. That he shall not engage himself in any criminal activity or

shall not indulge into similar offence or any other whatsoever;

5. That he shall not influence with evidence in any manner;

6. That he shall not influence/ intimidate the witnesses;

7. That  the accused/  applicant  shall  not  change his  mobile

number/ contact number furnished by him and ensure that the

same  remains  operational  through  out.  In  case,  he  has  not

furnished his mobile/ contact number, he is directed to furnish the

same.

Therefore, in view of the above, the applicant/ accused be

released from Judicial Custody, if not required in any other case. 

Accordingly, the instant application stands disposed off. 

Copy of  order  be  sent  dasti  to  the  Ld.  Counsel  for  accused

through electronic means.    

(Mayank Goel)
Duty MM-: North:Rohini

         03.06.2020



e-FIR No. 006756/2020
PS  KNK Marg
U/s 379/411 IPC
STATE Vs Sonu

03.06.2020

Present: Ld. APP for State.

Ld. Counsel for applicant/through VC.

This is the application for grant of bail u/s 437 Cr.P.C 

moved on behalf of accused/applicant Sonu.

Arguments in the present case are heard through VC.

Reply called through Whatsapp from the concerned IO on

the phone of Naib Court on duty.

Report of IO perused.

It is stated by Ld. Counsel for accused that  accused

was taken into custody in the present case on 25.05.2020 and

investigation has been completed in the present case. 

In view of above facts and circumstances and taking

into  consideration,  the  outbreak  of  COVID  19  Pandemic,  the

applicant/accused  be released on bail on furnishing of bail bond

in the sum of Rs.20,000/- with one surety in the like amount to

the  satisfaction  of  the  Duty  MM,  subject  to  the  following

condition:-

1. In case of change of the residential address, the applicant

shall intimate the Court and the Jail Authorities about the same;

2. That he shall maintain social distancing at public places in



::2::

compliance of the order and directions of various authorities;

3. That he shall  not  attend any public gathering during this

period to avoid any kind of injection;

4. That he shall not engage himself in any criminal activity or

shall not indulge into similar offence or any other whatsoever;

5. That he shall not influence with evidence in any manner;

6. That he shall not influence/ intimidate the witnesses;

7. That  the accused/  applicant  shall  not  change his  mobile

number/ contact number furnished by him and ensure that the

same  remains  operational  through  out.  In  case,  he  has  not

furnished his mobile/ contact number, he is directed to furnish the

same.

Therefore, in view of the above, the applicant/ accused be

released from Judicial Custody, if not required in any other case. 

Accordingly, the instant application stands disposed off. 

Copy of  order  be  sent  dasti  to  the  Ld.  Counsel  for  accused

through electronic means.    

(Mayank Goel)
Duty MM-: North:Rohini

         03.06.2020



FIR No.0323/20
PS Bawana 
U/s 420/468/471/120B/188/34 IPC 
STATE Vs Rakesh Mohan & Ors 

03.06.2020

Present: Ld. APP for State.

Ld. Counsel for applicant/through VC.

This is the application for grant of bail u/s 437 Cr.P.C 

moved on behalf of accused/applicant Rakesh Mohan. 

Arguments in the present case are heard through VC.

Reply called through Whatsapp from the concerned IO on

the phone of Naib Court on duty.

Report of IO perused.

It is stated by Ld. Counsel for accused that  accused

was taken into custody in the present case on 19.05.2020 and it

is further submitted that accused is only the sole bread earner of

his family. 

In view of above facts and circumstances and taking

into  consideration,  the  outbreak  of  COVID  19  Pandemic,  the

applicant/accused  be released on bail on furnishing of bail bond

in the sum of Rs.25,000/- with one surety in the like amount to

the  satisfaction  of  the  Duty  MM,  subject  to  the  following

condition:-

1. In case of change of the residential address, the applicant

shall intimate the Court and the Jail Authorities about the same;



::2::

2. That he shall maintain social distancing at public places in

compliance of the order and directions of various authorities;

3. That he shall  not  attend any public gathering during this

period to avoid any kind of injection;

4. That he shall not engage himself in any criminal activity or

shall not indulge into similar offence or any other whatsoever;

5. That he shall not influence with evidence in any manner;

6. That he shall not influence/ intimidate the witnesses;

7. That  the accused/  applicant  shall  not  change his  mobile

number/ contact number furnished by him and ensure that the

same  remains  operational  through  out.  In  case,  he  has  not

furnished his mobile/ contact number, he is directed to furnish the

same.

Therefore, in view of the above, the applicant/ accused be

released from Judicial Custody, if not required in any other case. 

Accordingly, the instant application stands disposed off. 

Copy of  order  be  sent  dasti  to  the  Ld.  Counsel  for  accused

through electronic means.   

(Mayank Goel)
Duty MM-: North:Rohini

         03.06.2020



FIR No. 193/17
PS Mahendra Park 
U/s 411 IPC 
STATE Vs  Sheikh Abbas @ Abbas

03.06.2020

Present: Ld. APP for State.

Ld. Counsel for applicant/through VC.

This is the application for grant of bail u/s 437 Cr.P.C 

moved on behalf of accused/applicant  Sheikh Abbas @ Abbas.

Arguments in the present case are heard through VC.

Reply called through Whatsapp from the concerned IO on

the phone of Naib Court on duty.

Report of IO perused.

It is stated by Ld. Counsel for accused that  accused

was taken into custody in the present case on 14.03.2017 and

chargesheet has been filed in the present case. 

In view of above facts and circumstances and taking

into  consideration,  the  outbreak  of  COVID  19  Pandemic,  the

applicant/accused  be released on bail on furnishing of bail bond

in the sum of Rs.15,000/- with one surety in the like amount to

the  satisfaction  of  the  Duty  MM,  subject  to  the  following

condition:-

1. In case of change of the residential address, the applicant

shall intimate the Court and the Jail Authorities about the same;

2. That he shall maintain social distancing at public places in



::2::

compliance of the order and directions of various authorities;

3. That he shall  not  attend any public gathering during this

period to avoid any kind of injection;

4. That he shall not engage himself in any criminal activity or

shall not indulge into similar offence or any other whatsoever;

5. That he shall not influence with evidence in any manner;

6. That he shall not influence/ intimidate the witnesses;

7. That  the accused/  applicant  shall  not  change his  mobile

number/ contact number furnished by him and ensure that the

same  remains  operational  through  out.  In  case,  he  has  not

furnished his mobile/ contact number, he is directed to furnish the

same.

Therefore, in view of the above, the applicant/ accused be

released from Judicial Custody, if not required in any other case. 

Accordingly, the instant application stands disposed off. 

Copy of order be sent dasti to the Ld. Counsel for accused 

through electronic means.

   

(Mayank Goel)
Duty MM-: North:Rohini

         03.06.2020



FIR No.0046/2020 
PS Jahangirpuri
U/s 380/457/411/34 IPC 
STATE Vs  Julfikar

03.06.2020

Present: Ld. APP for State.

Ld. Counsel for applicant/through VC.

This is the application for grant of bail u/s 437 Cr.P.C 

moved on behalf of accused/applicant Julfikar.

Arguments in the present case are heard through VC.

Reply called through Whatsapp from the concerned IO on

the phone of Naib Court on duty.

Report of IO perused.

It is stated by Ld. Counsel for accused that  accused

was taken into custody in the present case on 29.01.2020 and

investigation has been completed in the present case. 

In view of above facts and circumstances and taking

into  consideration,  the  outbreak  of  COVID  19  Pandemic,  the

applicant/accused  be released on bail on furnishing of bail bond

in the sum of Rs.30,000/- with one surety in the like amount to

the  satisfaction  of  the  Duty  MM,  subject  to  the  following

condition:-

1. In case of change of the residential address, the applicant

shall intimate the Court and the Jail Authorities about the same;

2. That he shall maintain social distancing at public places in



::2::

compliance of the order and directions of various authorities;

3. That he shall  not  attend any public gathering during this

period to avoid any kind of injection;

4. That he shall not engage himself in any criminal activity or

shall not indulge into similar offence or any other whatsoever;

5. That he shall not influence with evidence in any manner;

6. That he shall not influence/ intimidate the witnesses;

7. That  the accused/  applicant  shall  not  change his  mobile

number/ contact number furnished by him and ensure that the

same  remains  operational  through  out.  In  case,  he  has  not

furnished his mobile/ contact number, he is directed to furnish the

same.

Therefore, in view of the above, the applicant/ accused be

released from Judicial Custody, if not required in any other case. 

Accordingly, the instant application stands disposed off. 

Copy of order be sent dasti to the Ld. Counsel for accused 

through electronic means.

   

(Mayank Goel)
Duty MM-: North:Rohini

         03.06.2020



FIR No.226/20
PS  Shahbad Dairy 
U/s 380/406/411 IPC 
STATE Vs Prem Narayan Gautam

03.06.2020

Present: Ld. APP for State.

Ld. Counsel for applicant/through VC.

This is the application for grant of bail u/s 437 Cr.P.C 

moved on behalf of accused/applicant Prem Narayan Gautam.

Arguments in the present case are heard through VC.

Reply called through Whatsapp from the concerned IO on

the phone of Naib Court on duty.

Report of IO perused.

It is stated by Ld. Counsel for accused that  accused

was taken into custody in the present case on 21.03.2020 and

investigation has been completed in the present case. 

In view of above facts and circumstances and taking

into  consideration,  the  outbreak  of  COVID  19  Pandemic,  the

applicant/accused  be released on bail on furnishing of bail bond

in the sum of Rs.1.00,000/- with one surety in the like amount to

the  satisfaction  of  the  Duty  MM,  subject  to  the  following

condition:-

1. In case of change of the residential address, the applicant

shall intimate the Court and the Jail Authorities about the same;

2. That he shall maintain social distancing at public places in



::2::

compliance of the order and directions of various authorities;

3. That he shall  not  attend any public gathering during this

period to avoid any kind of injection;

4. That he shall not engage himself in any criminal activity or

shall not indulge into similar offence or any other whatsoever;

5. That he shall not influence with evidence in any manner;

6. That he shall not influence/ intimidate the witnesses;

7. That  the accused/  applicant  shall  not  change his  mobile

number/ contact number furnished by him and ensure that the

same  remains  operational  through  out.  In  case,  he  has  not

furnished his mobile/ contact number, he is directed to furnish the

same.

Therefore, in view of the above, the applicant/ accused be

released from Judicial Custody, if not required in any other case. 

Accordingly, the instant application stands disposed off. 

Copy of  order  be  sent  dasti  to  the  Ld.  Counsel  for  accused

through electronic means.    

(Mayank Goel)
Duty MM-: North:Rohini

         03.06.2020



FIR No. 64/20
PS Bawana
U/s 195-A IPC
STATE Vs

03.06.2020

Present: Ld. APP for State.

Ld. Counsel for applicant/through VC.

This is the application for grant of bail u/s 167(2) Cr.P.C 

moved on behalf of accused/applicant.

At request  of Ld. Counsel for the applicant/accused, 

be put up on 08.06.2020.    

(Mayank Goel)
Duty MM-: North:Rohini

         03.06.2020



FIR No. 0057/20
PS Bawana
U/s 386 IPC & 27 Arms Act
STATE Vs Sumit Boxer

03.06.2020

Present: Ld. APP for State.

Ld. Counsel for applicant/through VC.

This is the application for grant of bail u/s 167(2) Cr.P.C 

moved on behalf of accused/applicant.

At request  of Ld. Counsel for the applicant/accused, 

be put up on 08.06.2020.    

(Mayank Goel)
Duty MM-: North:Rohini

         03.06.2020



FIR No. 44/2020
PS NIA  
U/s  33 Delhi Excise Act
STATE Vs Ramesh 

03.06.2020

Present: Ld. APP for State.

Ld. Counsel for applicant/through VC.

This is the application for grant of bail u/s 437 Cr.P.C 

moved on behalf of accused/applicant Ramesh.

Arguments in the present case are heard through VC.

Reply called through Whatsapp from the concerned IO on

the phone of Naib Court on duty.

Report of IO perused.

It is stated by Ld. Counsel for accused that  accused

was taken into custody in the present case on 24.01.2020 and

investigation has been completed in the present case. 

In view of above facts and circumstances and taking

into  consideration,  the  outbreak  of  COVID  19  Pandemic,  the

applicant/accused be released on bail on furnishing of bail bond

in the sum of Rs.25,000/- with one surety in the like amount to

the  satisfaction  of  the  Duty  MM,  subject  to  the  following

condition:-

1. In case of change of the residential address, the applicant

shall intimate the Court and the Jail Authorities about the same;

2. That he shall maintain social distancing at public places in



::2::

compliance of the order and directions of various authorities;

3. That he shall  not  attend any public gathering during this

period to avoid any kind of injection;

4. That he shall not engage himself in any criminal activity or

shall not indulge into similar offence or any other whatsoever;

5. That he shall not influence with evidence in any manner;

6. That he shall not influence/ intimidate the witnesses;

7. That  the accused/  applicant  shall  not  change his  mobile

number/ contact number furnished by him and ensure that the

same  remains  operational  through  out.  In  case,  he  has  not

furnished his mobile/ contact number, he is directed to furnish the

same.

Therefore, in view of the above, the applicant/ accused be

released from Judicial Custody, if not required in any other case. 

Accordingly, the instant application stands disposed off. 

Copy of  order  be  sent  dasti  to  the  Ld.  Counsel  for  accused

through electronic means.    

(Mayank Goel)
Duty MM-: North:Rohini

         03.06.2020



e-FIR No.289/2019
PS Prashant Vihar
U/s 379/411  IPC
STATE Vs Amit Kumar

03.06.2020

Present: Ld. APP for State.

Ld. Counsel for applicant/through VC.

This is the application for grant of interim bail u/s 437 Cr.P.C 

moved on behalf of accused/applicant Amit Kumar.

Arguments in the present case are heard through VC.

Reply  called through Whatsapp from the concerned IO on the

phone of Naib Court on duty.

It is stated by Ld. Counsel for accused that accused was taken

into custody in  the present  case on 22.10.2019 and investigation has been

completed and chargesheet has been filed in the present  case.  It  is  further

stated by Ld. Counsel for accused that accused has no previous involvement. 

In  view  of  above  facts  and  circumstances  and  taking  into

consideration, the outbreak of COVID 19 Pandemic, the applicant/accused Amit

Kumar is granted interim bail of 45 days on furnishing personal bond in the sum

of Rs.15,000/- to the satisfaction of Duty MM Concerned/Jail  Superintendent

The  applicant/accused  is  directed  to  keep  his  mobile  phone  on  during  the

period of interim bail. 

Application is disposed off accordingly. 

Copy of this order be sent to the concerned Jail Superintendent

through dispatch  rider deputed in this court by the Jail authority.

Copy  of  order  be  sent  dasti  to  the  Ld.  Counsel  for  accused

electronic means.

(Mayank Goel)
    Duty MM-: North:Rohini

         03.06.2020



FIR No.373/19
PS  Mahendra Park 
U/s 356/379/511 IPC
STATE Vs Rohit

03.06.2020

Present: Ld. APP for State.

Ld. Counsel for applicant/through VC.

This is the application for grant of interim bail u/s 437 Cr.P.C 

moved on behalf of accused/applicant Rohit.

Arguments in the present case are heard through VC.

Reply  called through Whatsapp from the concerned IO on the

phone of Naib Court on duty.

It is stated by Ld. Counsel for accused that accused was taken

into custody in  the present  case on 13.09.2019 and investigation has been

completed in the present case.  

In  view  of  above  facts  and  circumstances  and  taking  into

consideration,  the  outbreak  of  COVID  19  Pandemic,  the  applicant/accused

Rohit is granted interim bail of 45 days on furnishing personal bond in the sum

of Rs.15,000/- to the satisfaction of Duty MM Concerned/Jail  Superintendent

The  applicant/accused  is  directed  to  keep  his  mobile  phone  on  during  the

period of interim bail. 

Application is disposed off accordingly. 

Copy of this order be sent to the concerned Jail Superintendent

through dispatch  rider deputed in this court by the Jail authority.

Copy  of  order  be  sent  dasti  to  the  Ld.  Counsel  for  accused

electronic means.

(Mayank Goel)
    Duty MM-: North:Rohini

         03.06.2020



FIR No.668/19
PS NIA
U/s 457/380/411/34 IPC
Hasim @ Hutha Vs State 

03.06.2020

Present: Ld. APP for State.

The present bail application for grant of bail u/s 437  

Cr.P.C moved on behalf of accused/applicant is received at 2:00 pm.

IO/SHO concerned is directed to file a reply for the same.

Be put up on 05.06.2020.   

(Mayank Goel)
Duty MM-: North:Rohini

         03.06.2020



FIR No. 62/2020
PS Narela 
U/s 342/354/354A/354B/451/506/34 IPC & 67 I.T Act
STATE Vs Abjal

03.06.2020

Present: Ld. APP for State.

Ld. Counsel for applicant/through VC.

This is the application for grant of extension of interim bail 

for 45 days moved on behalf of accused/applicant Abjal.

Arguments in the present case are heard through VC.

It is submitted by Ld. Counsel for the applicant/accused

that in the present case accused was granted interim bail for 45 days

by Duty MM vide order dated 15.04.2020. 

Considering the facts and circumstances and taking into

consideration, the outbreak of COVID 19 Pandemic, the application for

extension of interim bail for 45 days is allowed and same be extended.

Accordingly, application stands disposed off.

Copy  of  order  be  sent  dasti  to  the  Ld.  Counsel  for

accused electronic means.  

(Mayank Goel)
Duty MM-: North:Rohini

         03.06.2020



FIR No. 5096/2020
PS  Adarsh Nagar
U/s 379/ 411/34 IPC
STATE Vs Shanu

03.06.2020

Present: Ld. APP for State.

Ld. Counsel for applicant/through VC.

This is the application for grant of interim bail u/s 437 Cr.P.C 

moved on behalf of accused/applicant Shanu.

Arguments in the present case are heard through VC.

Reply  called through Whatsapp from the concerned IO on the

phone of Naib Court on duty.

It is stated by Ld. Counsel for accused that accused was taken

into custody in  the present  case on 22.02.2020 and investigation has been

completed in the present case.  

In  view  of  above  facts  and  circumstances  and  taking  into

consideration, the outbreak of COVID 19 Pandemic, the applicant/accused is

granted  interim  bail  of  45  days  on  furnishing  personal  bond in  the  sum of

Rs.10,000/- to the satisfaction of Duty MM Concerned/Jail Superintendent The

applicant/accused is directed to keep his mobile phone on during the period of

interim bail. 

Application is disposed off accordingly. 

Copy of this order be sent to the concerned Jail Superintendent

through dispatch  rider deputed in this court by the Jail authority.

Copy  of  order  be  sent  dasti  to  the  Ld.  Counsel  for  accused

electronic means.

(Mayank Goel)
    Duty MM-: North:Rohini

         03.06.2020



FIR No. 5096/2020
PS  Adarsh Nagar
U/s 379/ 411/34 IPC
STATE Vs Sunil

03.06.2020

Present: Ld. APP for State.

Ld. Counsel for applicant/through VC.

This is the application for grant of interim bail u/s 437 Cr.P.C 

moved on behalf of accused/applicant Sunil.

Arguments in the present case are heard through VC.

Reply  called through Whatsapp from the concerned IO on the

phone of Naib Court on duty.

It is stated by Ld. Counsel for accused that accused was taken

into custody in  the present  case on 22.02.2020 and investigation has been

completed in the present case.  

In  view  of  above  facts  and  circumstances  and  taking  into

consideration, the outbreak of COVID 19 Pandemic, the applicant/accused is

granted  interim  bail  of  45  days  on  furnishing  personal  bond in  the  sum of

Rs.10,000/- to the satisfaction of Duty MM Concerned/Jail Superintendent The

applicant/accused is directed to keep his mobile phone on during the period of

interim bail. 

Application is disposed off accordingly. 

Copy of this order be sent to the concerned Jail Superintendent

through dispatch  rider deputed in this court by the Jail authority.

Copy  of  order  be  sent  dasti  to  the  Ld.  Counsel  for  accused

electronic means.

(Mayank Goel)
    Duty MM-: North:Rohini

         03.06.2020



FIR No.624/19
PS  NIA   
U/s 379/ 411/34/356 IPC
STATE Vs Gulab

03.06.2020

Present: Ld. APP for State.

Ld. Counsel for applicant/through VC.

This is the application for grant of interim bail u/s 437 Cr.P.C 

moved on behalf of accused/applicant Gulab.

Arguments in the present case are heard through VC.

Reply  called through Whatsapp from the concerned IO on the

phone of Naib Court on duty.

It is stated by Ld. Counsel for accused that accused was taken

into custody in  the present  case on 12.10.2019 and investigation has been

completed in the present case.  

In  view  of  above  facts  and  circumstances  and  taking  into

consideration, the outbreak of COVID 19 Pandemic, the applicant/accused is

granted  interim  bail  of  45  days  on  furnishing  personal  bond in  the  sum of

Rs.10,000/- to the satisfaction of Duty MM Concerned/Jail Superintendent The

applicant/accused is directed to keep his mobile phone on during the period of

interim bail. 

Application is disposed off accordingly. 

Copy of this order be sent to the concerned Jail Superintendent

through dispatch  rider deputed in this court by the Jail authority.

Copy  of  order  be  sent  dasti  to  the  Ld.  Counsel  for  accused

electronic means.

(Mayank Goel)
    Duty MM-: North:Rohini

         03.06.2020



e-FIR No. 039317/19
PS  Prashant Vihar
U/s 379/ 411 IPC
STATE Vs Asin @ Bobby

03.06.2020

Present: Ld. APP for State.

Ld. Counsel for applicant/through VC.

This is the application for grant of interim bail u/s 437 Cr.P.C 

moved on behalf of accused/applicant Asin @ Bobby.

Arguments in the present case are heard through VC.

Reply  called through Whatsapp from the concerned IO on the

phone of Naib Court on duty.

It is stated by Ld. Counsel for accused that accused was taken

into custody in  the present  case on 25.11.2019 and investigation has been

completed in the present case.  

In  view  of  above  facts  and  circumstances  and  taking  into

consideration, the outbreak of COVID 19 Pandemic, the applicant/accused is

granted  interim  bail  of  45  days  on  furnishing  personal  bond in  the  sum of

Rs.10,000/- to the satisfaction of Duty MM Concerned/Jail Superintendent The

applicant/accused is directed to keep his mobile phone on during the period of

interim bail. 

Application is disposed off accordingly. 

Copy of this order be sent to the concerned Jail Superintendent

through dispatch  rider deputed in this court by the Jail authority.

Copy  of  order  be  sent  dasti  to  the  Ld.  Counsel  for  accused

electronic means.

(Mayank Goel)
    Duty MM-: North:Rohini

         03.06.2020



FIR No.149/20
PS KNK Marg
U/s  25/54/59 Arms Act
STATE Vs  Mukhtiyar Singh

03.06.2020

Present: Ld. APP for State.

Ld. Counsel for applicant/through VC.

This is the application for grant of bail u/s 437 Cr.P.C 

moved on behalf of accused/applicant Mukhtiar Singh.

Arguments in the present case are heard through VC.

Reply called through Whatsapp from the concerned IO on

the phone of Naib Court on duty.

Report of IO perused.

It is stated by Ld. Counsel for accused that  accused

was taken into custody in the present case on 25.05.2020 and

investigation has been completed in the present case. 

In view of above facts and circumstances and taking

into  consideration,  the  outbreak  of  COVID  19  Pandemic,  the

applicant/accused  be released on bail on furnishing of bail bond

in the sum of Rs.25,000/- with one surety in the like amount to

the  satisfaction  of  the  Duty  MM,  subject  to  the  following

condition:-

1. In case of change of the residential address, the applicant

shall intimate the Court and the Jail Authorities about the same;

2. That he shall maintain social distancing at public places in



::2::

compliance of the order and directions of various authorities;

3. That he shall  not  attend any public gathering during this

period to avoid any kind of injection;

4. That he shall not engage himself in any criminal activity or

shall not indulge into similar offence or any other whatsoever;

5. That he shall not influence with evidence in any manner;

6. That he shall not influence/ intimidate the witnesses;

7. That  the accused/  applicant  shall  not  change his  mobile

number/ contact number furnished by him and ensure that the

same  remains  operational  through  out.  In  case,  he  has  not

furnished his mobile/ contact number, he is directed to furnish the

same.

Therefore, in view of the above, the applicant/ accused be

released from Judicial Custody, if not required in any other case. 

Accordingly, the instant application stands disposed off. 

Copy of order be sent dasti to the Ld. Counsel for accused 

through electronic means.    

(Mayank Goel)
Duty MM-: North:Rohini

         03.06.2020



DD No. 34-A 
PS Bh.Dairy
U/s 41.1(D)/102 Cr.PC
STATE Vs Deva @ Sarvan

03.06.2020

Present: Ld. APP for State.

Report not filed by IO.

Let  the same be filed by IO on 04.06.2020.

   

(Mayank Goel)
Duty MM-: North:Rohini

         03.06.2020



FIR No.581/16
PS Narela 
U/s 392 IPC
STATE Vs Farman Ali 

03.06.2020

Present: Ld. APP for State.

Ld. LAC for the applicant/accused.

Report not filed by IO.

Let  the same be filed by IO on 09.06.2020.  

  

(Mayank Goel)
Duty MM-: North:Rohini

         03.06.2020



FIR No.564/16
PS Narela 
U/s 392 IPC
STATE Vs Farman Ali 

03.06.2020

Present: Ld. APP for State.

Ld. LAC for the applicant/accused.

Report not filed by IO.

Let  the same be filed by IO on 09.06.2020.  

  

(Mayank Goel)
Duty MM-: North:Rohini

         03.06.2020



FIR No. 148/20
PS Alipur
U/s 336/387/506 IPC
STATE Vs Vijay

03.06.2020

Present: Ld. APP for State.

Ld. LAC for the applicant/accused.

Report not filed by IO.

Let  the same be filed by IO on 09.06.2020.  

  

(Mayank Goel)
Duty MM-: North:Rohini

         03.06.2020



FIR No.263/19
PS Mahendra Park 
U/s 392/411 IPC
STATE Vs Chand Mohd.@ Chandi

03.06.2020

Present: Ld. APP for State.

Report not filed by concerned Jail Superintendent.

Let   the  same  be  filed  by  Jail  Superintendent  on

05.06.2020.    

(Mayank Goel)
Duty MM-: North:Rohini

         03.06.2020



FIR No.34260/18
PS Narela 
U/s 379 IPC
STATE Vs Waseem Qureshi

03.06.2020

Present: Ld. APP for State.

Report not filed by concerned Jail Superintendent.

Let  the same be filed by Jail Superintendent on 

05.06.2020.    

(Mayank Goel)
Duty MM-: North:Rohini

         03.06.2020



FIR No. 177/20
PS NIA 
U/s 376/376C/342 IPC & 6 POCSO Act 

03.06.2020

Fresh chargesheet filed by IO.

Present: Ld. APP for State.

IO W/SI Bimla Devi in person.

Accused Vikram Kashayp is stated to be in JC but not

produced today.

Put  up  before  concerned  Ld.  POCSO  court  for

consideration on 16.07.2020.    

(Mayank Goel)
Duty MM-: North:Rohini

         03.06.2020



FIR No. 482/2020
PS Model Town
U/s 379/411/34 IPC 
STATE Vs Amit

03.06.2020

Present: Ld. APP for State.

Ld. Counsel for applicant/through VC.

This is the application for grant of bail u/s 437 Cr.P.C 

moved on behalf of accused/applicant  Amit.

Arguments in the present case are heard through VC.

Reply called through Whatsapp from the concerned IO on

the phone of Naib Court on duty.

Report of IO perused.

It is stated by Ld. Counsel for accused that  accused

was taken into custody in the present case on 20.11.2019 and

investigation has been completed in the present case. 

In view of above facts and circumstances and taking

into  consideration,  the  outbreak  of  COVID  19  Pandemic,  the

applicant/accused be released on bail on furnishing of bail bond

in the sum of Rs.25000/- with one surety in the like amount to the

satisfaction of the Duty MM, subject to the following condition:-

1. In case of change of the residential address, the applicant

shall intimate the Court and the Jail Authorities about the same;

2. That he shall maintain social distancing at public places in



::2::

compliance of the order and directions of various authorities;

3. That he shall  not  attend any public gathering during this

period to avoid any kind of injection;

4. That he shall not engage himself in any criminal activity or

shall not indulge into similar offence or any other whatsoever;

5. That he shall not influence with evidence in any manner;

6. That he shall not influence/ intimidate the witnesses;

7. That  the accused/  applicant  shall  not  change his  mobile

number/ contact number furnished by him and ensure that the

same  remains  operational  through  out.  In  case,  he  has  not

furnished his mobile/ contact number, he is directed to furnish the

same.

Therefore, in view of the above, the applicant/ accused be

released from Judicial Custody, if not required in any other case. 

Accordingly, the instant application stands disposed off. 

Copy of  order  be  sent  dasti  to  the  Ld.  Counsel  for  accused

through electronic means.   

(Mayank Goel)
Duty MM-: North:Rohini

         03.06.2020



FIR No. 435/20
PS Adarsh Nagar
U/s 186/341/353 IPC 
STATE Vs Vijay Singh @ Rinku

03.06.2020

Present: Ld. APP for State.

Ld. Counsel for the applicant/accused through VC.

At request of Ld. Counsel for applicant/accused, be 

put up on 05.06.2020.

(Mayank Goel)
Duty MM-: North:Rohini

         03.06.2020


